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sitting held on the 24th March,
1969, agreed without any amend-
ment to the Armed Forces (Special
Powers) Continuance Bill, 1969,
which was passed by Rajya Sabha
at its sitting held on the 3rd March,
1969.

(2)

“In accordance with the provi~-
sions of Rule 120 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
inform you that Lok Sabha, at its
sitting held on the 24th March,
1969, agreed without any amend-
ment to the Limitation (Amend-
ment) Bill, 1969, which was passed
by Rajya Sabha at its sitting held
on the 3rd March, 1969,

STATEMENT BY MINISTER, COR-
RECTING REPLY GIVEN TO A
SUPPLEMENTARY QUESTICN
ARISING OUT OF STARRED
QUESTION NO. 605 ON THE
17TH DECEMBER, 1968.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
Madam, the All-India Institute of
Medical Sciences, New Delhi, inform-
ed on the 13th December, 1968, that
Shr: M. Purkayastha, Member of Par-
liament, wrote a letter to the Director
on the 19th September, 1968, regard-
ing a patient, named Shri Des Raj.
On this basis, it was stated in the
course of answering supplementaries
in the Rajya Sabha on the 17th Dec-
ember, 1968, that the patient came to
the Hospital of the Institute on the
19h September, 1968, on the recom-
mendation of Shri Purkayastha. It
was subsedquently clarified by the
Institute on the 18th January, 1969
that Shri Des Raj had been admitted
to their Hospital on the 22nd July,
1968. The statement made on the
17th December, 1968, would stand
corrected accordingly.

358 RS—6.

-

[ 25 MAR. 1969 1 Taxation (Amdt.) Bill,

|
|
|
l
i
|
|
|

I

5806
1969
THE DELHI MOTOR VEHICLES
TAXATION (AMENDMENT
BILL, 1969

THE DEPUTY MINISTER IN THR
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MIN-
ISTRY OF SHIPPING AND TRANS-
PORT (SARDAR IQBAL SINGH):
Madam, I beg to move:—

“That the Bill further to amend
the Delhi Motor Vehicles Taxation
Act, 1962, as passed by the Lok
Sabha, be taken into consideration,”

Madam, I would like to explain the
few salient features of this Bill. The
Delhi Administration has proposed
that the tax on motor vehicles may
be increased by 25 per cent. The pre-
sent taxation level in Delhi is less
than in the neighbouring States, For
that reason they have proposed to
increase the tax level on all the motor
vehicles in Delhi, This will bring an
income of Rs. 30 lakhhs and which
income, according to them, is distri-
buted between all the lacal bodies, the
Delhi Muncipal Corporation, the New
Dethi Municipal Committee and ths
Delhi Cantonment Board  Whatever
income will accrue will be distributed
among the three municipal bodies
according to the ratio in which the
roads in each area exist,

The second feature of this Bill is
that there used to be a rebate of 10
per cent. to the people who used to
pay in lump sum. That feature is
being withdrawn because in this way
the Delhi Administration will have
about Rs. 5 lakhs more which is in-
cluded in this Rs, 30 lakhs revenue.

This Bill has been considered by
the Delhl Metropolitan Council and
concurred in by the Lt. Governor and
also agreed to by the Chief ¥xecutive
Councillor. That is why we are
moving that it may be taken into con-
sideration.

The question wwas proposed.

DR. BHAI MAHAVIR (Delhi):
Madam Deputy Chairman, the Bill
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before the House seeks to increase the
motor vehicles tax for the vehicles
plying in Delhi. As a matter of fact
the proposal came more than a year
ago from the Delhi Administration
and wag duly passed by the Metro-
politan Council, and what was expect-
ed was that the Central Government
would be able to have it passed by
Parliament more promptly so that the
revenue last year could have been
saved. But because of the delay the
loss of about Rs, 28 to 30 lakhs is
something which the Delhi people and
the local authorities of Delhi can ill
afford.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): Let
us then pasg it quickly.

DR. BHAI MAHAVIR: As a matter
of fact it is general grievance of the
people that where the matters of
Delhi are concerned, the Central Gov.
ernment takes things very leisurely
and is unable to find time for meet-
ing the requirements in Parliament or
elsewhere. Only some days back 1
had occasion to ask the Home Minis~
ter what they were doing about the
proposal which the Delhi Administra-
tion had sent regarding the permis-
sion for starting a lottery. If is a
well-known fact that a number of
States of the country are conducting
lotteries and are collecting sizeable
amounts from that source, amounts
which do not pinch, which are pain-
less taxes and, therefore, which are
considered to he very attractive means
of raising Tevenue where no other
means are easily available, How
much is collected I cannot make an
assessment. But I know that lakhs
of rupees are collected from Delhi
every month by the lotteries which
are being run by other States. The
Delhi Administration’s request has
been pending with the Central Gov-
ernment for more than nine months
now, I do not know what the Central
Government is thinking about it
They say they are considering the
request on certain principles. What
the principles involved are 1 do not
know. If they could tolerate States
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carrying on this particular business
which may have some element of
of gambling in i, why should they
now raise this question of principle
in the case of Delhi? If there is a
spirit of gambling involved in it what-
ever loss is being talked of it is
already being caused to Delhi. The
only thing is that the revenue which
could have come to the people of
Delhi and which could have been
used for the services to Delhi is now
being denied to the authorities of
Delhi and is now going to other
States. I have no quarrel with the
people of other States. Actually I
am one of those who looks upon the
TUUTHTY  @d Une wnh Woold YRe tne
boundaries of the States disappear
and have a unitary form o. administ-
ration. But so long as this differen-
tiation remains I do not think there
is any justification for the Central
Government to sit tight on the request
of Delhi like this for such a long time
[ do not know how long the Home
Ministry is going to take to come to a
decision.

About the Delhi revenues there is
another indication which shows that
the Central Government does not take
decisions where time is of the essence.
The Delhi authorities have raised the
revenues to the extent of something
like Rs. 3 crores of which at least
Rs. one crore has been estimated hy
the Central Government to go to the
Delhi authorities for providing extra
amenities and services, But the deci-
sion to permit the use of this amount
of Rs. one crore was conveyed to the
Delhi authorities only a month back
when they were also told that they
had to use this amount by the close
of the financial year which means that
within a month and a half they have
to draw the plan, arrange all pro-
posals, verify them as also to see
what particular utilisation would te
to the best advantage, and if they
cannot do it the financial year closes
and the amount lapses. Later on I
learnt that it has been amended to
the extent that if some amount
remains unutilised they would allow
it to be carried forward to the next
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year. If this decision had been given
in time the Delhi people could have
got the benefit earlier; they could
have got the benefit of the expendi-
ture before so much time had elapsed.

Madam, as you know and as the
House also has been reminded by
events happening in Delhi, the Cor-
poration of Delhi i3 in a financial
difficulty so much so that the Central
Government’g attitude eometimes
appears to be wvery callous, almost
heartless in their dealings with the
Delhi Corporation and the Delhi
Administration,. What the Morarka
Commission recommended in the
matter of cutting the assistance is
being practically implemented in
effect.

They recommended that a Rs. 1-1]2
crores cut should be applied to 1he
assistance being given to the admin~
istration and in actual effect the
assistance is being cut like that. Some
of the loans which were to be given
to the Delhi Transport Undertaking
have been withheld. Now if you do
not give the assistance, which should
be given to them, on the piea that
interest has not been paid—of course,
interest on the outstanding loang has
not been paid by the Delhi Transport
Undertaking—what will happen to
the Undertaking? But you withhold
the loan and you are not prepared
to offer them moratorium facilities
which you are offering to other States
simply because you find that the peo-
ple running the Delhi Administration
and the Corporation in Delhi happen
to be those who are not of your own
party. Simply on this plea if you
are going to deny these facilities
which you offer tu ather States, natu-
rally the inference would be inescap-
able that you are not giving them a
fair deal and because of that, they
are unable to do their job well and
they are unable to satisfy the people,
and the odium will come on them.
Angd later on the Congress people in
Delhi may be able to say that the
Jan Sangh Administration has not
been able to deliver the goods in
Delhi
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THE DEPUTY CHAIRMAN: How
much more time do you want?
DR. BHAI MAHAVIR: Five
minutes.
THE DEPUTY CHAIRMAN: Then,

the House stands adjourned till 2 p.m,

The House then adjourned
for lunch at oneof the clock,

The House reassembled after lunch
at two of the clock, THE DEPUTY
CHARMAN in the Chair.

THE DEPUTY (CHAIRMAN: Dr.
Mahavir.

DR. BHAI MAHAVIR: Madam
Deputy Chairman, as I was saying
before we adjourned for lunch, the
Central Government has adopted a
step-motherly attitude to Delhi Admi-
nistration so far as its financial
requirements are concerned. Before
the Morarka Commission was appoint-
ed Madam

THE DEPUTY CHAIRMAN: No
noise at this corner, please. When
some Members is speaking, I think
there should be silence.

DR. BHAI MAHAVIR: Before the
Morarka Commission was appointed,
there was g formula on the ba s of
which the Central Government used
to give grants for Corporation works,
The formula was 7:3, that is, if the
Corporation raised Rs. 7 by its own
efforty as revenue, the Central Gov-
ernment would give Rs. 3 as aid to
them. Now that formula was sus-
pended when the Morarka Commis-
sion was appointed, and the report of
the Morarka Commission is now
before the Government. It has two
parts naturally, as any report would
have. One part is regarding the
withdrawal or the cut to be applied
in the aid which was given, and the
other part relates to what should
be given in its place. Now the Cent-
ral Government is taking the first
part very promptly and is overlook-
ing the implementation of the second
part. Tt ic almost like “Heads I win,
tails you lose.” No better example
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of a step-motherly treatment could
be imagined. For instance, Madam, I
may pownt out that the Morarka Com-
mission has recommended in regard
to th: money to be given by the
Central Government on the servicing
of Government properties i Delhi—
because there can be no property iax
charged on Government properties 1in
Delhi—that on the rateable value of
these Government properties, the
Central Government should give 100
per cent and not 75 per cent as it
previously used to be. Similarly,
about ¢he rural areas. In the case
of the rural areas also, for the deve-
lopment expenditure to be mcurred
there, 100 per cent should be given
by the Central Government. But so
far as these recommendations are con-
cerned, the Central Government 1s very
conventently sleeping over them. But
where the question of cut being appli-
ed was to be considered, they have
been very prompt in doing that. For
example, they have done that in the
matter of the assistance of Rs. 13
crores which was to be cut over three
years. One-third of that has already
been cut this year. Simlarly regard-
ing the transferred departments, Rs.
96 lakhs used to be given per year.
It has been suggested that it should
be finished off in three years in three
equal instalments. So the first instal-
ment has gone already. But where
the Central Government had to give
something in lieu of that, that has
been very easily ignored Another
instance that I can give 1s 1in the
matter of schools Middle schools are
being transfered to the Delhi Admi-
nistration and something like Rs 70
lakhs will have tc be spent on them.
Previously 50 per cent of the cost
used to be given to the Corporation
by the Central Government. If these
schools are handed over to the Admi-
nistration as they are being handed
over now, should not the Central
Government foot the bhill, or should
they not compensate the Delhi Ad-
ministration for the extra expenditure
that will be incurred® There again
the attitude of the Central Govern-
ment is not quite fair. For example,
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to be precise, 1t 1s being said that
since these schools will be new schools
under the control of the Delh: Ad-
ministration, the Central] Gowvernment
1s seeking to treat 1t as new expen-
diture and, therefore, is trymg io
mnclude 1t in the Plan expendiure
which is to be sanctioned, whereas
although technically we may say that
they are new for the Administration,
they are now new schools and, there-
fore, the money t6 be gpent on their
maintennce should not be deducted
from the Plan expenditure which the
Centre sanctions for Delhi. The Plan
1tself 1s very much in a nebulous state.
What amount will be sanctioned by
the Centre for the Plan 1s
not clear yet. The Delh1 Ad-
m nistration drew up a plan which
was naturally rather big compared to
the Central Government’s own 1deas
But then, there should have been
some sort of a via media where at
least some aspirations of the people
of Delhi could have been met by the
people 1unning the Delhi Administra-
tion The ot “*nde of rigidity and
being uncompromising, an attitude of
lack of consideration, which has been
adopted by the Central Government
i§ something which 15 to be deplored
and which cannot Be appreciated
under any democratic set-up. Now
we happen to be the party in nower
in Delhi. But it is not that the posi-
tion will remain as it is, In a demo-
cratic set-up, things keep on chang-
ing Governments keep on changing.
There can be a change in the Central
Government also But the important
thing 1s that hralthy conventions
should be estahblished where no ele-
ment of party prejudice is allowed
to 1nfluence the allocation of funds
and other things. I would suggest,
therefore, Madam, that in this matter
the Centre should try to be more
reasonable more liberal and even
generous, if possible, so that the Capi-
tal of the country can be built up, can
be developed, into an 1deal Capital
ot the world. The Jan Sangh is in
power and whatever people might
say, we are not among those who
would carry on any agitation for the
sake of agitation. We do not believe



5813  Delhs Motor Vehicles
in destructive methods. We do not
have any exira-territorial loyalties,
We do not believe in sabotaging tne
Constitution. We do not want to
prostitute the machinery of law and
order. We want to offer full,
constructive co-operation, No
better attitude can be there by any
party which, of course, 1s a non-Cong-
ress Party and which 1s not the party
in power at the Centre. I would sug-
gest, therefore, that the Centra] Gov-
ernment might consider the need of
revising 1ts attitude 1n regard to
financial allocations,

So far as this Bill 1s concerned, of
course, 1t has come; the needs of the
Capital have to be met and 1i1f add:-
tional revenue comes, we hope 1t will
be helping the Administiation and
the Corporation to give a fuither
tace-lift to the streets, to the lighting,
to sanitation arrangements, to hospital
services and other things, I must say
that I am not quite happy at the
withdrawal of the rebate. It was not
a large amount. The 10 per cent
rebate helped in easy and quick col-
lection of revenue and 1if that had
been continued, I think it would have
enabled lump-sum collections to be
made at the very start.

With these words, Madam, I conclude
my remarkg about this Bul. I would
implore the Ministers concerned to
take the whole question of the grants
to be given to Delhi more carefully
and examine 1t with a more conside-
rate attitude so that the growing
genuine feeling of resentment among
the Delhi people of being treated in
a step-motherly fashion could be
removed

SHRI M P. BHARGAVA (Uttar
Pradesh): Medam Deputy Chairman,
1 rise to suvport the Bill, I am
tcmpted to speak because of certamn
remarks of my friend, Dr, Bhai Maha-
vir. He has spoken about the financial
grants to be given to the Delhi Ad-
ministration and has brought in a
number of points which are not very
relevant to the present Bill. There-
fore, I do not propose to deal with any
of the other matters touched by him.
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I will limit my remarks to the Delhi

Motor Vehicles Taxation proposals

under discussion 1n this House.

I am sure Dr. Bhar Mahavir knows
that the Delhi Metiopolitan Act and
the Delhi Motor Ven.cles Taxation
Act, 1962 are the two relevant Acts
which are applicable as far as the

resent Bill 1s concerned. He has
made out a case as 1f the Central Gov-
ernment has been sleeping over a re-
commendation made by the Dell
Administration with a view {0 denying
the just collection of revenues by the
De.hi Aumun stration ¢ want to dis-
pel that idea that 1t 1s not so. The
Metropolitan Council 1s not empowered
under the Act to legislate on any Act
which 1s a Central Act. It can only
make recommendations and that too
after having the prior approval of the
Central Government, Now in the pre-
sent case what happened 1s this. The
Delhi Administration made their re.
commendatong without the approval
of the Central Government before
hand in February, 1968.

DR. BHAI MAHAVIR: That 1s a
misconception, Mr. Bhargava,

SHRI M, P. BHARGAVA: It ‘= pot
a misconcept.on. I am coming ‘o the
later events also which will show
whether my ideag are wrong or what
you have said is not very correct. So,
that was 1 February, 1968 that first
this question came up with the Cen-
tral Government And right.y the
Central Government pointed out to
the Metropolitan Council authorities
that this was not a correct course
which they followed. For any taxa-
tion proposals they should have ob.
tained the prior permission of the
Centia! Government before moving 1t
in the Metropolitan Council which
they did not do. And then the nego-
tiations started between the Delhi
Administration and the Central Gov-
ernment. It was after the middle of
1968 that they came to certain deci-
sions that the proposals which were
being recommended by the Delhi Ad-
ministration would receive considera-
tion of the Central Government and
that they would be permitted to act
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accordingly. Thereafter the necessary
Bill was got prepared, and that was
towards the end of December, 1968
that the Bill was ready for introduc-
tion. But it could be introduced in
the Lok Sabha only on the 18th Feb-
ruary, 1969. Therefore, the House
will see that there has not been any
delay on the part of tne Central Gov-
ernment in getting this Bill enacted.
Now, I understand they had proposed
that this law should be made appli-
cable either from the 1st October, 1968
or from the 1lst April, 1969. Ag I have
said earlier, it was not possible to
enforce it by making this Act before
1st October, 1968, There were proce-
dural difficulties. Therefore, the sec-
ond date proposed by them is the ear-
liest date by which it could be en-
forced, and that is 1st April, 1969. And
I have no doubt that it will be done
before that date, i.e.., 1st April, 1969.
Therefore, as far as the present Bill is
concerned, it is not that the Central
Government has been sitting tight
over it, It has been taking all possi-
ble steps in this connection. But about
other Acts if there is any delay, I am
one with Dr Bhai Mahavir that noth-
ing should be allowed to hang on and
that any proposals received from the
Delhi Administration should receive
due consideration of the Central Gov-
ernment at the earliest and whatever
finances can be made available to them
under the rules of the Central Gov-
ernment, they should be made avail-
able to them so that the work of the

Delhi  Administration can go on
smoothly.
M dte gAo dew  (fa@re)

aFvEar, |t fagas st 3| agq F e
seqa faar mar & sawr & fader Far
R gy & Squswrg fir 3w
fraas & afy st arv afgffss &
FIT EFq qr gAY 25 Sfama T
1 a1q § Wiz A1 fedz w7 FeqaT 95
g IERT M FAT AT AT @A 1+ A
I TGt § 0F 370 A1 AT T
e TaFl fata w70 feeg =g
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oar 3 fear ¥ 1 @ v #1 FIO
7z a1 f5 fee usfafegqgs s
qiEt & g19 ¥ & | IgFr @A ¥ foy qar
Fifed  #v THRT F9E ¥ SR 3T
Prasiane frarg =~ saerfaty
A& fear & wfeq & godr a9 @ 3W
faa «t Z@ar g 1

st #wex  fafgfasm v g=et
g T i Wiz fafgwew e @
FNFTOATT TGl § 37 4] gfeeqi @
# guaqr g fa st 7g fadas ga qwi
§ TTHA ATAT & IGHT A0 HrAT 9T(RT |
OF 39T FATA FHET AT TiEqrE
F fas a1 My 397 55 s
F1 | 37 fAASaT 7, grauEd dauaT
A FHET 7 3T 9% fpar 2
fea aw & w9 fergeata § AwEx
afefaen woma &1 S F1qare Gwar
2, 39 a7 wegfyw daqa9 #1998 4,
feat frq 9z w1d@ER femgafrag amr
FIT@TT ZVIT ST TET & A OF qqraT
fera aFar & & g gard a1 ot
FTH § 9 T &1 &F A7 | gOU T
ST HIET FT 78T AHT T H T &
qFEAT § g a2 LT AH g1 A
T8 a1q 71 f9% 9q fRa1E & fpar 73t 2
qY AT 37 qIAT & FIE 8477 {597 SFraw
ar & awaat § fx 17 9% 71 faq w4
TATHT F ATAL | GI& TgH AT IT FHEC
#1 fxwdzaeq €Y 3AF71 U TAFL TF
gar afseras AT 5 a9 3w F
oy T G FTEM[T T T FT wlsars
& STt & s F /ST 3z
TAGTT g1 3T & IHF1 @7 FTHIE afe-
EARA AT ATAT A1 T IGF1 3TF q9AQT
afewa gar adr fear w3t g

St ZrAqE TATA AT TRE
F1 FeqrE @ 374 a8 W wgranar & &
731 w127 AfgFeq ¢ AT g A
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W AF AET g T @ A
IaF Fe A AW FI; % fw I+
Ig q WITY §F I<ORA FT @A %
T @ Fgifs SEF qIEF 9T q1 a9
AT STAT & 73 agF STIET § | A
gadr fead 7 gl § -
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q1ET §7e2r 9T g w7 faatqgar § ,
4% a9 AT 97 A 99 F 9377 & |
qg T IEY A FgT 0AT ¢ ) A1 EqAA

. XFAEAA FIE 1AW g5 47 ag faw vy
F1 3FA F fay wram g 41 I9F
AT ¥ qZ Fgr T 41—

*“to examine the present cost of
operation for haulage of passengers
and goods by Road Transport, in-
cluding the element of State and
Central taxes, whether it has be-
come a disincentive to the healthy
development of road transport and
it so, to what extent”. |

“The price of T.M.B. Chassis
has risen by Rs. 11,000 over a period
of 6 years. The rate of increase in
the price of tyres has been still
highcr as 1t has doubled  itself
during the period. The consequent
rise in price of vehicles has led to
a slackening of demand as the
small operators have not been able
to secure the pecessary finances.”

% SaT7 § 39 de ¢ i 59
#F arz 77 Fgl ™ g

“On an examination of these facts,
it is clear that the burden of taxa-
tion on the road transport industry

TAF AT & WG FES FT AT

has been increasing. The margin , @IF TIT HTZEH ¢ 32 & I T IqF
left with the transport operators | R TN EES Ty S ~
after the payment ot taxes js not N il . % WARH

sufficient to enable them to plough | -
back earnings in an adequate mea- l
sure for replacement, let alone ex-
pansion. The conclusion is inesca-
pable that the tax element in the
cost of operation has become a de-

TFTEY TAL WA M feye X
- 1965-66 ¥ 539.60

finite disincentive to the
development of road transport.”

foqm ot gfaar & 98w § 9%
qFTaw ¥ fergeata ¥ qaq satar A
¥ U7 7 W AT g | 9w qre A

EFqTa THATAL FAET A FgT1 2 o 3fogar

¥agiag 4707, am ¥ 235, AEW X
94, IqTF § 235, (Hfaurga & 468,
G307 feafas o s & 240,
ward= fawza ¥ 115 i gAY
TITAH 470 g 72 {9AAY AT dear
§ 9% To UFo TR F fEFE A §
TH WA 9370 € fF A qAT &
qFEF F AT AW H AT 7 AT T
e 97 AT ST 7

healthy

!

|
|

faassT 1957 § 636 42 TH ARG
q TFATES T JET AT TH oTH o0 W
9 F-0A. 1965—-66 ¥ 482.85
fageax 1957 A 503.20 1 THATIS
TTET AT WIS AEFE  1965-66
2,500 IT 12 98T TdY 1| 20
gfqad gogodte fagmax 1967 #
4,450 g (S dvz & fa¥) 20
qTEe | TET a9 ¥ FTES HTF TG
afd a9 AT 1950 ¥ 32,208 ¥ TF
1065 7 98 & 77,025 B T
=Y q¥g § WA 9X uAR 1950 ¥
38,654 4 a8 1965 H 83,125 &1
T T ATE TS ST OFEES 139
sfamg ok FRE TS W W[
115 Ifawa & ater I s qfawa 3
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[" @0 wAo HEA,

T8 W W gfq w fewlE @ &g
g1 139 F1ee &1 gfawa "AR S
@+ T g ¢ ag 115 wfawd &1
FgH &1 AqAd I & R Fee agar g1
I A S arfem ww T
g A 9 gNT S @ g AT T
HESERE AR CECUHERE R EGESE)
QIS EFG a4 &7 gg faw wmar g s9
fast &1 9w & AMET | AR B
=g f& ag zw faw #1 faggr s o
WX SF9A Taa0aq S/l 9 S A7
f&FEEm #1 g S99 T\ €<
fqax #T Ak gE% AR FE @A
dfseqam  feedt qar wea g@d SRl
& fag «1g |

KUMARI SHANTA VASISHT
(Delh1): Madam, I am not too happy
that this new taxation has been
brought forward by the Jan Sangh
Administration jn  the Metropolitan
Council and brought here 1n the
House because I think 25 per cent. 1s
very very high indeed and the argu-
ment ;s grwven that the neighbouring
States have a higher taxation. There
are other States in the country where
the taxation 13 lower than in Delhi.
As 1t 13 the cars are registered by and
large except very few which really
do not seem to belong to Delh
Therefore the question of the people
taking their cars to other States and
paying their taxes thure does not
seem 10 be very relevant to me
Apart from that it is said that the
taxation collected would be used for
the maintenance of roads and bridges.
Delhi has very heavy traffic because
it happens to be the capital and if the
seat of the Government is not there,
so much expense will not be there, so
muc*> wear and tear of the bridges
and the oads would not be there
Therefore I feel that the Government
of Tndia should make extra allow-
ances and pav extra money to Delhi
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the Goveinment. There are quite
a few 1tems of expenditure connected
with that. The formula 1s gll right.
Various moneys are to be paid by the
Central Government and sumilarly by
the Corporation to the Central Gov-
ernment but the fact remains that the
Government 1s very keen that the
city should be kept in good condition
and it should look very nice,. etc,
make 1t look like the capital and give
1t dignity; for that, the Government
of India should give a much larger
allocation of money so that 1t can be
maintained as the capital.

Secondly, as far as the roads and
bridges are concerned, wherever the
trouble 15, we do not really cure that
trouble. We do not find the remedy
for that trouble. If the tender 1s very
much nflated, 1f the supervision and
execution of the contract is very poor
and the roads after being repaired
again gilve way after every two or
three months 1n Delhi and they have
to be repatred sometimes two or three
times a year, and also when the very
first rain comes the roads are in very
bad shape, that shows a very poor
job done for which I think the con-
tractor should be taken to task and
the PWD should be taken to task
instead of taging the motor owners
of the city and those who use motor
vehicles The reason is poor main-
tenance for which the contractors are
primarily responsible as well as the
PWD We find some other absolutely
unrelated way of remedying this pro-
blem Consequently the tax-payer
has to pay more. This 25 per cent.
increase is not a small amount. 1
think the remedy lies 1n having a
better standardisation of these roads
repairs and maintenance, better ex-
ecution of that job, examination of
the tenders properly rather than
allowing any kind of tender, It
seemc that sometimes for a particular
huildine the tender will be for
Rs 80000, after two months it be-
comes Rs. 1,20,000, after six months
it becomes Rs 2 lakhs snd bv the

because it happens to be the seat of ' time the work has to géart it becomes
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Hs 3 lakhs so that 1t 1s a disgraceful
staie ot affairs that for the same job
aln.ost every month the piice goes up
by 20 to 40 per cent. and again the
burden falls on the tax-payer. This
18 a very poor arrangement of things.
If these works are better controlled,
supervised and examined and the
supervision staff, the engineers and so
on and the Government take more
imterest 1n this, 1f theie 1s less of cor-
ruption 1n the PWD-—uniortunately
thig Department 1s always very noto-
rious for corruption and therefore the
prices for construction go up—then
things can 1mprove; otherwise again
the burden wil) fall on the ordinary
people. Therefore, to remove these
disparities and 1lnequalities, the Gov-
ernment should immediately remedy
the situation where the trouble lies
rather than tacle A instead of B or C
instead of D They should find what
18 wrong and where. Madam, our
tfriend, Dr. Bhai Mahavir said some-
thing about the Central Government
giving a very step-motherly treatment
to Delh1 I am sorry that this 1s what
the Delln Admimstration has been
constantly saying and repeating all
the time, that they are being given
a very step-motherly treatment. But
1 suppose even the Congress Govern-
ments, where they are in power in
the States, could say that they are
not too happy with the allocation of
funds The reason js that the Gov-
ernment of India has only a certain
amount of money from which they
have to find all their allocations for
the various States.

DR. BHAT MAHAVIR: All the same
you pleaded that they should give
more money.

KUMARI SHANTA VASISHT: You
should thank me for that. You can-
not blame that they ®are giving a step-
motherly treatment to the Delhi ad-

ministration In other places, in
other States where Congress Gov-
ernments are there, they also feel

that more money should be given to
them. 1 think the money should be
given because.
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DR. BHAI MAHAVIR: You
contradicting yourself ngain.

are

KUMARI SHANTA VASISHT:
Well, I will say what 1s right; I am
not going to say what you want me
to say. Your charge that the Cen-
tral Government 18 giving a step-
motherly treatment 1s ‘absolutely
wrong; that 1s wrong and the fact
that this happens to be the capital of
India 1s there 1If you want to deny
that this 1s the capital of Indis,
there again I am not agreeing with
you, unless you want to get up and
deny this. Except removing the
shuggrs and jhonpris and putting them
far away, where the conditions are
again the game conditions, where the
qguality of the water i1s bad, where
the sanitary conditions are very bad
indeed, you are ‘accusing the Govern-
ment of India 1n season and out of
season  that 1t 1s giving a  step-
motherly treatment.

DR BHAI MAHAVIR That also 18
a Central scheme.

KUMARI SHANTA VASISHT: It
1s bemg done by you. Don't try to
fing a scape-goat in the Government
of India Why don’t they talk ot
some other problems of Delhi rather
than go on harping on the theme
that the Government of India is giv-
ing them a step-motherly treatment?
This is not very fair because if re-
sults have to be shown they can be
shown in various ways and in various
directions instead of going on put-
ting the blame on the Government
of India that because it is the Jan Sang
administration in Delhi, therefore
Central assistance is not given to it.
Therefore I feel, Madam, that this
charge is not very good and this is
not fair because all States have to
share whatever money is there with
the Government of India.

I feel thet this taxation is very high
and I cannot really appreciate it.
When the Government of India was
thinking of revising it, our friends
were saying that they would not
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[Kumari Shanta Vasishty
resort to agitation for the sake of
agitation to attain this end. When

their party does not want to take to
an agitational approach as they say,
I was wondering as to why only two
days back they had a dharna in front
«©f the Finance Minister’s house. Earlier
on they carriedq on the Hindi agita-
tion with great gusto. Then they
carried on the cow agitation also, the
«cow very conveniently forgotten
now; after the elections were over
the poor cow has been very conve-
niently forgotten. I do not know
where such great Hindu sentiments
have gone.

DR. BHAI MAHAVIR: You say we
should not agitate and we are not agi-
tating. Now you are reminding us,
are saying, “Why don't you agitate?”

KUMARI SHANTA VASISHT:
Only two days back your people went
and had dharana in front of the
Finance Minister’s house,

DR. BHAI MAHAVIR: That is pro-
‘test; there is difference between pro-
test and dharna.

KUMARI SHANTA VASISHT: As
far as our cow agitation went, if
your bona fide intention was there
to look after the cow, you would
have looked ufter the cow even to-
day. But that was only an instru-
ment to work up the religious senti-
ments of people before the elections
came, and now Yyou have all conve-
niently forgotten all about the cow.
‘Now they will do it in the early 1972
or late 1971, Then they will begin
their agitation and they will cook
up a lot of grievances also ‘for the
purpose. Therefore I feel, Madam,
that many things they say are not
really genuine when you examine
them. It is just a little patrioti-
service they want to show to the
people they do.

I feel that this taxation is rather
high and I am sorry about it, but I
think these charges against the Gov-
.ernment of India are not very fair.
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Thank you, Madam.

SHRI U. K. LAKSHAMANA
GOWDA (Mysore): Madam Deputy
Chairman: I rise to oppose this Bill, Tt
is really surprising that both Dr.
Mahavir and Mr. Bhargava blamed
each other, and Dr. Mahavir blamed
the Central Government for not
gving adequate financial assistance,
blam.d wiem that they were giving
the Delhi administratin a  step-
motnerly treatment by not providing
them sufficient financial assisiance.
Mr. Bhargava justified the stand of
the Central Government on administ-
rative, legal and other grounds. But
both were one in supporting the in-
creases that have been provided in this
Bill. Even though Kumari Shanta
Vasisht did support the Central Gov-
ernment’s attitude in the matter of
financial assistance to the Delhi Ad-
ministration, she has complained that
the taxation is on the high side.
Madam, I am certainly not against Dr.
Mahavir attaining more financial assis-
tance from the Centre. Let them give
it. Let Dr. Mahavir start the lottery
and augment the revenues of the
Delhi administration and utilise them
for the improvement of roads and
other necessities for the metropolitan
city, but not at the cost of the vehicle
tax-prayers. Mr. Mandal has very
vividly described how in this country,
even though compared to the other
countries our cost of living is very
much lower the taxation on vehicles
is the highest. He gave examvles and
figsures of countries ranging from
Japan to the United Kingdom to
show how our taxation figure seems
to be the highest. And when that is
the case and particularly at a time
when the cost of maintaining and
running vehicles is further increased
by the recent levy of excise quty on
motor spirit and also when there is
the continuous rise in the cost of
tyres and spares and when even the
eost of vehicles has gone on increas-
ing due to the rise in the excise and
customs duties, this 25 per cent. flat
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rise in tax on all the vehicleg is not
justified. Mr. Mandal said how |
difficult it has become for the trans-
port industry, whose income js con-
tinuously being reduced on account of
the higher running costs and also
the ever increasing annual taxes on
motor spirit, tyres and other compo-

nents, to pull on. I would like to |
add here about the difficulties of |
the other vehicle owners also. |

Madam, it is no longer a luxury to
own a vehicle these days. There
are the vast number of people who
Oown scooters, motor cycles and motor
vehigles. Take for example doctors
or office-going people. What about
them? This increase in tax on their

vehicles is going to hit them very
hard. With all the recent increases
in the tax on vehicles, spares und
components without any discrimina-
tion, it is no longer taxing only the
richer sections of the people, this is
taxing one of the very necessities of
life for the office-going people and
the professional people, doctors,
lawyers and others, who use some
type of vehicle for transport. Now,
in addition to levying this 25 per cent.
flat rise, even the rebate that was
available in the earlier Act, the 10 |
per cent. rebate on payment being
made in advance, has also been with-
drawn. I do not think there is any
justification for it, and I cannot un-
derstand why there was the neces- ‘
sity to withdraw this rebate. So far i
as the monthly tax is concerned, it is
going to be one-twelfth of the annual t
tax; that is the only redeeming
feature in this Bill. As ‘for the ob-
ject of introduction of this Bill, in
order to augment their resources, the
Delhi administration should think of
other measures. Let them  agitate h
|
|
|

and get more funds from the Central
Government; I am in favour of it,
but they should not tax the people
who own the vehicles, and also the
motor transport. The taxation on
goods vehicles with a carrying capa-
city of more than six tonnes is very
heavy, and this is definitely going to
result in an increase of the price of
commodities that are brought into

;
this city. 1
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In view of al] this I strongly oppose
this Bill and 1 hope the Government
will reconsider it.

SARDAR IQBAL SINGH: Madam
Deputy Chairman, regarding this Bill,
a few friends have given qualified
support, 3 few have opposed it and
a few have supported it. First, Dr.
Mahavir has stated about the delay
in this proposal. That was amply in
one way expiamned by Shri Bhargava,
but still I agree that this Bill came
last year. But the shape in which this
Bill was sent to the Central Govern-
ment wag not proper. We referred
it back to the Metropolitan Council.
We told them that they cannot pass
a Bill, that they can only send their
recommendation. When we referred it
back, we asked them to rectify that,
They have done that. After that when
it was circulated to the other Minis-
tries, the whole concept was increase
in taxation. Just as Shri Mandal, an
hon. Member, has stated this was
against the whole spirit of the Keskar
Committee Report, which was that
the tax must be stabilised at a certain
level. There wag a strong argument
that in Delhi taxes are lower. But
still we asked the Delhi Administra-
tion, the Metropolitan Council and
the Chie? Executive Councillor, to re-
consider the proposal. They were
told that thev can make any recom-
mendation and we would give due
consideration to their recommendation.
Tn view of that we have introduced
this Bill in this session in the Lok
Sabha and this is coming. But they
have agreed that the tax may be
jncreased from 1st April, 1969. When
they have agreed to this, then ?he
Bill can only come in this session
when we can find time, There is no
point in saying that we have delibe-
rately delayed it Actually, on the
Metropolitan Council’s part it was r_wt
proper to send the proposal which
was not concurred in by the Centra.xl
Government. 7t was beyond their
power and when we referred it to
them, they agreed, and delay was due
to that fact, not on our part.
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Secondly, Dr. Mahavir hag stated
that the Central Government is not
helping the Delhj Administration re-
garding this. He has referred to other
matters also, including Report of
the Morarka Commission. These are
wider issues. But I can say about one
thing, about their roads, road mainte-
nance, roaq repairs and construction
of roads ang bridges. The whole in-
come which was derived out of this
used to be Rs. 1 crore 20 lakhs, and
now it will be Rs. 1 crore and 50,
lakhs, which is being distributed to
alt the three local bodies the Delhi
Municipal Corporation, the New
Delhi Municipal Committee and the
Cantonment Board, according to the
ratio of the roads whicy they have
already constructed. Last year we
distributed angd thig year also we are
distributing. But even that is not all.
In addition to that we have given
them assistance under the Central
Road Reserve Fund, Central Road Al-
location Fund and some other funds
also. But where things are done for
political motivation, then that is some-
thing else.

About the Road transport and road
maintenance and roag repair, I can
say that last year the whole budget
of the Delhi Administration was Rs. 2
crores and 10 lakhs, Out of that the
Delhi Municipal Corporation’s
budget was Rs. 1.5 crores. for New
Delhi Municipal Committee it was
Rs. 15 lakhs. Ang this time the total
budget of the Delhi Administration—
the assistance which we are giving to
the Delhi Administration—will be
Rs. 5 crores and 15 lakhs. This has
more than doubled, and if still hon.
Members say that the Central Gov-
ernment is not assisting and not help-
ing, T have no argument to rebut
that. Next year, we will be helping
the Delhi Municipal Corporation by
Rs. 3 crores and 78 lakhs, ang the
New Delhi Municipal Committee by
Rs. 49 lakhs: instead of Rs. 15 lakhs
Rs. 49 lakhs, ang instead of Rs. 1
crore and 5 lakhs, Rs. 3 crores and
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76 lakhs. It has trebled practically and
still if Dr. Mahavir has great griev-
ances against{ the Central Government
and goes on harping on them the, I
have no argument. But these are the
facts. I can tell hum that we are
hepling and we want that this capital
city of our country should be main-
tained in a proper way. Roads must
come up and kept in good shape
and in a good way,

DR. BHAI MAHAVIR: What about
Goverrment properties in rural areas?

SARDAR IQBAL SINGH: I do not
know about that. As far as my Bill
is cdoncerned, we have glven three
times more and if you still grudge, I
have no argument.

Regarding the second point Dr.
Mahavir has made about the DTU,
during this year we have provided a
Budget of Rs. 1 crore ang 40 lakhs
for DTU. Out of that, Rs. 60 lakhs
was given to them. While there is
an obligation on the part of the Cen-
tral Government to give money, we
must also make sure that the money
is utilized in a proper way. It was cn
31st March last year that they had
not returned Rs. 5 crores and 11 lakhs
which was due from them on account
of advances, interest, etc. and after
that we have....

DR. BHAI MAHAVIR: Since when?

SARDAR IQBAL SINGH: Since the
last few vears, I can say. I will come
{0 that point. Even then we have
askeq them that certain things must
be done. So we are ready to even
advance Re. 80 lakhs also. But they
have not done. They had assured us
that they would mortgage all the im~
movable property of the DTU ang five
or six other things. But they have
not done one thing.
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Qne other thing about the financial
posﬁltion of the DTU. The total loss
which they are likely to suffer in
1967-68 wag Rs. 1 crore and 82 lakhs.
In 1969-7¢ it may be Rs. 2 crores and
33 lakhs. If its loss is increasing day
by day then we have also to make
Sure where the money is being spent.
It was in 1968-69 which was perhaps
your year that the loss has increased
tremendously, and when the loss has
increased and the value of the vehicles,
etc, has depreciateg and it does not
bpay back what is due to the Govern-
ment, we have to think tw.ce. But
still we are ready to give them. If
they give us an undertaking, if they
are ready to comply with this fact, we
are ready to advance further money
of Rs. 80 lakhs which is due to them.
But whep, they do not do their part,
it is not proper for them to accuse,
and go on accusing the Central Gov-
ernment without any reason.

A few other friends have glso made
some poinis, but these are not mostly
relevant ones. Ap hon. Member has
stated about the Keskar Committee’s
recommendatiods which we have ac-
cep.ed. But in acceptacle one pomnt
must be understood: at what point we
are going {o stabilise this whole *taxa-
tion, One of the points was that the
Bil] has got less taxation on the motor
vehicles. T can give them the figures.
In the case of 9-tonne trucks, in Pun-
jab the taxation ig Rs. 595, in Rajas-
than it ig Rs. 2,200, in Uttar Pradesh
Rs. 1,762, in Delhj it is Rs., 600. We
canno! compare it. Even if we com-
pare the total overall taxation op all
the commercial vehicles which are
plying in Delhi, it is far less. Take
the case of total taxation. On each
9-tonne vehicle which is being plied,
in Punjap it is Rs. 11,897, in Rajas-
than it is Rs. 13,368, in UP, it is
Rs. 14,370, in Delhi it is Rs. 10,552,
and so is the passenger vehicle. If we
take a bus of 52 seats, in Punjab the
tax is Rs. 2,750, in Rajasthan Rs.
2.600, in Uttar Pradesh Rs. 2655, in
Delhj Rs. 2,220. So if we take the total
taxation on the passenger buses in
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Delhi, it is far less than in other States.
In Punjab it is Rs. 26,452, in Rajasthan
It is Rs. 26,302, in Uttar Pradesh it
18 Rs, 18,000, and in Delhi it js
Rs. 12,000. If we want to stabilize this
taxation, we shal] have to stabilise it
at a certain level. Where the taxa-
tion is less, it is bound to increase.
Where it is more, we are going to
Press the State Governmentg that they
should reduce or give some relief in
the taxation. If we go on thinking in
this way, then a proper solution can
be foung out. If we say that there
shouldg be no increase or no decrease,
then the whole spirit of the Keskar
Committee  to stabilise taxation on
vehicles at a certain point and nct to
put more taxation beyond a certain
point is lost. The other points which
have been made were not quite rele-
vant to this Bill and therefore I need
not reply. Wity these words I com~
mend the Bill to the House,

THE DEPUTY CHAIRMAN: The
question is:

“That the Bil] further to amend
the Delhi Motor Vehicles Taxation
Act, 1962, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.
THE DEPUTY CHAIRMAN: We

shall now take up the clause by clause
consideration of the Bill.

Clause 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formulnr and
the Title were added to the Bill.

SARDAR IQBAL SINGH: Madam,
I move:

“That the Bill be returned.”

The question was put and the motion
was adopted.



